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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 
PRINCIPAL BENCH, NEW DELHI 

OA NO. 521 OF 2022 

  

IN THE MATTER OF: 

SAMPURNA NAND ..- APPLICANT 

VERSUS 

STATE OF U.P & OTHERS .. RESPONDENTS 

OBJECTIONS BY WAY OF AFFIDAVIT ON BEHALF OF 
RESPONDENT NO.56, TO THE REPORT DATED 
06.01.2024 SUBMITTED BY JOINT COMMITTEE ALONG 
WITH REPORT OF COMPLAINCE. 
  

I, Mr. Satya Narayan Singh, Authorized Signatory/Partner for 

M/s Satya Narain Singh Construction Private Limited Formerly 

Name M/s PBR Infratech Pvt. Ltd (Stone Crusher Unit-3), 

Sonpur, Bhagwat, Chunar, Mirzapur aged about years, do 

hereby solemnly affirm and declare as under: 

1, That the Deponent is the Designated Partner/Authorised 

Signatory of Respondent No.56 in the above-mentioned 

case and as such is well conversant with the facts of the 

case and as such duly authorized/competent to swear and 

depose this Affidavit. 

De That the present objections are being filed to the report of 

the Joint Committee dated 06.01.2024, containing factual 

status of 26 stone crushers and 40 mining leases, filed in 

terms of the directions issued by this Hon’ble Tribunal 

under the Order Dated 17" October, 2023, passed by this 

Hon’ble Tribunal in the above Application. 

she.  
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At the outset, it is respectfully submitted that certain 

observations recorded under the Joint Committee Report in 

respect of the compliances by the Respondent are factually 

incorrect. It is also submitted that based on such incorrect 

observations, the Respondent has also received a 

communication dated 12.01.2024 from the UPPCB, 

imposing Environmental Compensation upon _ the 

Respondent. By the response dated 23.01.2024 addressed 

on behalf of the Respondent to the UPPCB, the Deponent 

has sought to place on record the factual inaccuracies 

contained in the Report as also provide proof of the 

compliance thereof. Copy of the said communication 

issued by UPPCB and the Response thereto is annexed 

hereto as Annexure “A-1”. 

That by way of the present Affidavit, the Deponent is also 

seeking to place on record the compliance which has 

already been undertaken by the Deponent in consonance 

with Environmental Clearance (EC), Consent to Operate 

(CTO), some of which have been wrongly stated under the 

Report of the Joint Committee. 

The Deponent has established a stone crusher Industry 

Unit at Arazi No. 140 Mi, Area-1.265 Hectare, Village- 

Sonpur, Pargana-Bhagwat, Tehsil-Chunar and District- 

Mirzapur.
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6. In terms of the report of the Joint Committee, the 

Respondent is raising the following objections towards the 

recommendations and observations of the Joint Committee 

along with status of compliance in respect thereof: 

(i) | Under S.no. 6.13 (d), it has been observed that, 

“A telescopic suit has not installed at the ends of 

conveyor belts. Water sprinkling system has not 

installed at grits transfer points of conveyor. Water 

sprinklers has installed at partially barricading.” 

It is submitted that the Respondent Industry has 

Silos with telescopic discharge chute for collecting, 

storing and delivering/truck-loading the product, for 

controlling 'stone dust' and the reject 'fine dust'. The 

Industry has further covered conveyors of all belts. 

The Industry regularly operates the water sprinkling 

system to control process of emission and dust 

suppression, by scientifically designed water 

sprinkling system on raw material/products at the 

equipments and transfer points. The Industry has 

also provided for ventilation in the enclosures 

covered by canvas bag-filters to arrest the escaping 

dust. The Respondent industry has further closed 

metal sheet enclosures at the dust emitting points i.e. 

the crushers, including their discharge points, 

screens and at the transfer points of conveyor belts. 

Further, the Industry has made proper arrangements 

of a door, with opening and closing facility, for 

cleaning and maintenance and flexible covers at 

entrance and exit of the conveyor belts. 

  
ge...
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(ii) 

(iii) 

  

Under S.no. 6.13 (e), it has been observed that, 

“Separate energy meter has -not installed for 

consumption of electricity used in water sprinkling. 

Electric-magnetic water flow meter has established 

at bore-well for measurement of quantity of water 

consumption. Logbook related to this could not put 
, 

before committee during visit.’ 

It is respectfully submitted the Respondent industry 

has duly installed a separate energy meter and 

electromagnetic water flow meter for measuring of 

electric consumption and water consumption 

separately, during water sprinkling for dust 

suppression. Further the Industry is also maintaining 

a proper log book for electric and water 

consumption record, which is available at the site. 

Under S.no. 6.13 (g) it has been observed that, 

“A thick green belt of trees of suitable species able 

to attain 8-10 meter height on maturity has not 

found developed in multi-lineate staggered manner 

on a minimum 33 % of the land on which the 

industry is established as per the “Protocol for 

Development of Green Belts” notified vide Board 

Office order No.H16405/220/2018/02.” 

In this regard, it is respectfully submitted that the 

Respondent Industry is located on a hill, wherein 

sand stone mining is undertaken. Due to the nature 

of the landscape and the ground/soil found upon the 

Hill, the area is not conducive for green plantation. 

The Compliance of the condition of maintaining the 

green belt in terms of the “Protocol for Development 

of Green Belts” has not been found possible, despite 

Se,
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efforts by the Respondent Industry. However, the 

Deponent has planted number of trees around the 

Industry and undertakes to maintain the same, and 

make further plantation, wherever possible. 

(iv) Under S.no. 6.13 (h), it has been observed that, 

“Industry has partially constructed metallic road 

inside the premises to reduce the dust emission 
” 

which generated by vehicular movements. 

It is respectfully submitted that the observation of 

the Joint Committee in this regard is false and 

denied. It is submitted that Respondent Industry has 

constructed metallic roads inside the premises with 

arrangement for regular cleaning inside the premises 

to avoid re-entrainment of settled dust. Additionally, 

the industry undertakes regular wetting of the 

ground through tanker mounted sprinklers/smog 

guns within the premises. Furthermore, the Industry 

has proper arrangements for covering while 

transportation, to minimize the generation of dust 

emissions, during loading, unloading, handling and 

storage of final material/products. The stretches of 

the main highways passing in the vicinity of the area 

¥ are also metaled and the approach and link roads to 

the Industry are also metaled. It may also be relevant 

to mention here that due to the heavy load/weight of 

the material transported, the metallic road suffers 

    

  

      

    

  

TA 
OFA Rp damage from time to time, which requires 

* PK. Srivastava ® maintenance on regular basis. 
Real No-6224 | 
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(v) 

(vi) 

  

Under S.no. 6.13 (i), it has been observed that, 

“Industry has established a Diesel generator having 

capacity of 580 KVA, at which the height of exhaust 

pipe has not established as per the standards 

prescribed by the Board for the control of gaseous 

emissions generated from DG set in the industry.” 

In this regard, it is respectfully submitted that the 

Industry has a duly installed electricity connection 

for its operation. The Generator found at the site was 

being used prior to receiving the electricity 

connection, and has been disconnected not being in 

use for more than two years. However, despite the 

foregoing, it is submitted that the Deponent 

undertakes to establish the height of the exhaust pipe 

in terms of the requirement or remove the Generator 

from the Industry Site. 

Under S.no. 6.13 (j), it has been observed that, 

“As per Regional Office, UPPCB, Sonebhadara 

records, The Industry has not submitted compliance 

report of conditions imposed in CTO dated 

28.05.2022 issued by UPPCB.” 

It is respectfully submitted that the observation of 

the Joint Committee in this regard is false and 

denied. It is submitted that the half yearly 

compliance report, in terms of the EC, has been 

regularly submitted by the Respondent Industry. 

The last compliance report submitted by the 

Respondent is dated 21.09.2023. The Respondent is 

also in the process of filing a fresh compliance 

report. The copy of the Compliance Report dated 

01.09.2023 is annexed hereto as Annexure “A-2”. 

a
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Ms In addition to the aforesaid, the Deponent undertakes to 

endeavor to comply with all the conditions and regulations 

prescribed under the EC and CTO in a time bound manner, 

to ensure adequate compliance. 

(VouUnwut ef 

DEPONENT 

VERIFICATION 

Verified on this the day of February, 2024 at 

New Delhi that the contents of the above Affidavit are 

true and correct to my knowledge, no part thereof is false 

and nothing material has been there from. 

(-c UM (A: 

DEPONENT 

S42. 

Solemnly affirmed before me ead atu , 

deponent identified Sri... a fer : . 

content of the affidavit were read OV 

to deponent who verified un to be. 

SHOEI 
Advocate NOTARY 

Varanasi 
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